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BAT sells 9% stake In
ITC Hotels for ¥3.8Kcr

VIVEAT SUSAN PINTO
Mumbai, December 5

Amazon's
$12.7-bn Al
push to help
India small
businesses

BRITISH AMERICAN

FOR THE QUARTER AND SIX MONTHS ENDED 30 SEPTEMBER 2025

TOBACCO (BAT) on Friday
sold a 9% stake in ITC Hotels
for ¥3,820 crore, cutting its
holding in the company to
6.3% from 15.3% earlier.

Inaregulatoryfiling on Fri-
day, the maker of Dunhill and
Lucky Strike said it had com-
pleted theblocktradeof 187.5
million shares in ITC Hotels
with investors by way of an
accelerated book-building
process. The share sale is
higher than the 145.8 million
shares BAT had sought to sell
as per a term sheet viewed by
FE on Thursday.

The floor price remains at
%205.65 apiece,whichisa 1%
discount to ITC Hotels’ Thurs-
day closing price on the BSE.
The stock was down 0.849%b at
the end of trade on Friday at
X206 apiece.

BAT’s move to monetise its
holding in ITC Hotels is part of
an effort to bring down its
debt. This is the third time
in two years that BAT has
pared its stake in ITC group

companies.

In March 2024 and May
2025, BAT had trimmed its
stakeinITCby 3.5%and 2.5%
each, bringing its sharehold-
ing down to 22.9% in the cig-
arette-to-FMCG company. It
had also relinquished its veto
rights in the firm. ITC has a
39.85% stake in ITC Hotels.

While informing about the
plantosell stakein ITC Hotels,
BAT Chief Executive Officer

(CEO)Tadeu Luiz Marroco said
that the direct shareholdingin
ITC Hotels was a result of the
demerger process that was
completed by ITC earlier this
year.
Headdedthatadirectstake
in ITC Hotels was not a strate-
gic holding for BAT. He said
that the proceeds from the
transaction would support
progress towards its 2026
deleveraging plan.

Zepto converts into public
company ahead of IPO

FE BUREAU
Bengaluru, December 5

QUICK COMMERCE PLAT-
FORM Zepto has converted itself
into a public entity as it prepares
for an initial public offering,
according to a regulatory filing
with the Registrar of Companies.

Thecompanychangeditsreg-
istered name from Zepto Private
Limited toZepto Limited through
a special resolution passed by its
shareholders.

“The company intends to list
its equity shares on one or more
stockexchanges.Forthispurpose,
the company proposes to under-
takeaninitial publicoffering,'the

The company is growing
20-25% quarter-on-
quarter on order volume
while simultaneously
reducing cash burn

filing stated.

The Bengaluru-based firm is
likely to file its draft red herring
prospectus soon through the
marketregulator Sebi'sconfiden-
tial route, sources said.

The quick commerce player
had previously putits IPO plans
on hold earlier thisyear but has
now revived its listing ambi-
tions amid improved financial

performance.

The company is growing 20-
25%quarter-on-quarteronorder
volume while simultaneously
reducing cash burn,sources said.

Zeptohadraised $450million
in its Series F funding round in
October at a valuation of $7 bil-
lion. “We're growing 20-25%
every quarter, on order volume
and burn is going down. That's
why we're able to reduce capital
because we're able to show
investors that in relative terms
we're able to deliver reasonable
capital efficiency for 100% plus
year on year growth,”a company
spokesperson said commenting
onthedevelopment.

PRESS TRUST OF INDIA
New Delhi, December 5

BIG TECH FIRM Amazon
expects its planned invest-
ment of $12.7 billion in build-
ing local cloud and AI infra-
structure tobenefit 15 million
small businesses in India by
2030, a senior company offi-
cial said on Friday.

The company has set a tar-
get to train 4 million govern-
ment-school students in the
next five years, Amazon’s SVP
for Emerging Markets, Amit
Agarwal, said on social plat-
formX.

“Our long-term goal is
aligned with the government
of India’s AI Mission, and we
are aiming to bring the power
of Al to millions of small busi-
nesses, customers and stu-
dents.Thisincludes empower-
ing over 15 million small
businesses and providing Al
literacy to 4 million govern-
ment-school students by
2030, he said.

Since 2017,Amazon Web
Services has claimed thatit has
trained over 6.2 million indi-
viduals in India with cloud
skills through several pro-
grammes, such as AWS Skill
Builder, AWS Educate, AWS

re/Start, and  recently
announced new Al courses. In
May 2023, Amazon

announced plans to invest
$12.7 billion in India by 2030
into its local cloud and Al
infrastructure across Telan-
gana and Maharashtra. The
company has already invested
$3.7billion between 2016 and
22 inIndia.

Amazon has already com-
mitted to invest $12.7 billion
in local cloud and AI infra-
structure through Amazon
Web Services.

For us, this is about more
than innovation; it's about
ensuring every Indian can
benefit from this transforma-
tive technology.
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L 0swa
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Corporate Office :

Motilal Oswal Home Finance Limited
Motilal Oswal Tower, Rahimtullah Sayani Road, Opposite ST Depot, Prabhadevi,
Mumbai-400025. Email :- hfquery@motilaloaswal.com. CIN Number :- U65923MH2013PLC248741

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)
(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the authorized officer of Motilal Oswal Home Finance Limited, (Formally known as Aspire Home
Finance Corporation Ltd), under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(54 of 2002), and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Notice dated mentioned hereunder calling upon the following borrowers to repay the amount mentioned in the
notice being also mentioned hereunder within 60 days from the date of receipt of the said notice.

The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and the public in
general that undersigned has taken possession of the properties described herein below in exercise of powers conferred on
him under sub section (4) of section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the
date mentioned hereunder.

Date of Date of

Sr.| Loan Agreement No. / Name of the Demand Notice | Possession

No.| Borrower/Co-Borrowers/ Guarantors

Description of the Immovable Property All
that part and parcel of proprty consiting of

& Outstandin Taken
LXAMB00116-170023857 10-09-2025 / For Flat No.14 2nd Floor Vangani Heights Vastkar
1 Borrower: Sandhya Bhaskar Gawai Rs. 896202)- 02-12-2025 |Nagar Vangani Ambernath Thane 0 0 421503
Co-Borrower: Bhaskar Dharma Gawai ' Thane Maharashtra.

The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with
the property will be subject to the Charge of Motilal Oswal Home Finance Limited for an amount mentioned herein above and
interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem
the secured assets. Sd-

Place : Maharashtra Authorised Officer
Date : 06.12.2025 Motilal Oswal Home Finance Limited

#ﬂf_ m" aﬁfﬂ' Bank of Barods, Zonal Stressed Assets Recovery Bramch: Msher Chambers, Ground fioor, Dr
g Surderial Behal Marg, Baard Extate Mumbai - 400001

Eﬂ'ﬂk ﬂfﬂﬂfﬂdﬂ Tel Mo, {P2-L388%A01-02 E-mail: AAMBOM Bhankofharode com

B

BOB:Z0SARB:MPPL:2025-26:

REDEMPTION NOTICE

Notice under Rule &(2) andior Rule 8{6) of the Secunty Inlerest (Enforcement) Rules, 2002

Date: 03.12.2025

CLASSIFIEDS

 PROPERTY FOR SALE

BKC INSIGNIA. Large 5
BHK, 6 Balcony, 6
Bathrooms , 2 Covered
Car Parks. 1706 sqft
carpet. Fully furnished,
available for sale by
owner. Contact :
9004344049

0050279100-1

“IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering

(INR in millions, except earnings per share)

| Standalone

Consolidated .
Six Months Year Six Months Year
q Quarter ended ended ended Quarter ended ended ended
' Particulars ' '
No. 30 30 31 March | 0 30 30 31 March
September A September | September 2025 September | September September 2025
2025 2024 | 2025 L2025 2024 2025
Unaudited | Unaudited | Unaudited | Audited | Unaudited | Unaudited Unaudited = Audited

q | Total Income from 12,806.42 11,686.53 | 2566263 |48,904.30 | 542094 522573 11,085.32 22,367.55
operations (Net)
Net Profit for the period

2 | (before Tax, Exceptional and/ 1,92425  1,771.19 419644 | 7,328.16 | 9,598.43 97747 | 11,006.76  4,114.43
or Extraordinary items)
Net Profit for the period

3 | (before Tax, after Exceptional 1,92425  1,771.19 419644 | 7,328.16 | 9,598.43 97747 | 11,006.76 = 4,114.43
and/or Extraordinary items)
Net Profit for the period after

4 | Tax (after Exceptional and/or 1,506.80 1,370.85 3,187.68 | 5,531.43 | 9,387.48 75137 10,507.68  3,060.82
Extraordinary items)
Total Comprehensive Income
for the period (comprising

5 | Profit for the Period after Tax 1,613.88 1,329.21 3,185.82 | 5,491.89 | 9,388.21 74513 10,508.22  3,053.47
and Other Comprehensive
Income after Tax)

6 | Equity Share Capital 4,036.04 2,140.89 4,036.04 | 4,036.04 | 4,036.04  2,140.89 4,036.04 | 4,036.04
Reserves (excluding
Revaluation Reserve as

7| shown in the Balance Sheet of | | -| 12:063.66 ) ' -| 9470065
previous year)
Earnings Per Share (Face

8 Value of INR 10/- per share)
(not annualised for quarter/
half year)
1. Basic: 3.73 3.39 7.89 13.68 23.26 3.51 26.03 14.09
2. Diluted: 3.73 3.39 7.89 13.68 23.26 3.51 26.03 14.09

Notes:

a) The above is an extract of the detailed format of Quarter and Six Months ended 30 September 2025 of Consolidated and Standalone Financial
Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015.
The full format of the Quarter and Six Months ended Financial Results are available on the websites of the BSE and NSE at www.bseindia.com
and www.nseindia.com, respectively, and on Company’s website at www.tennecoindia.com.

b) The results have been prepared in accordance with the Indian Accounting Standards (Ind AS) prescribed under Section 133 of the Companies
Act, 2013, read with the relevant rules issued thereunder and other accounting principles generally accepted in India.

For more
information

please scan Place: Pune

Date: 5 December 2025

THE RECOVERY OFFICER
Authorised U/s 156(1) of M.C.S.Act 1960 and there under Rule 107 of M.C.S. Rule 1961

Attached to Shivkrupa Sahakari Patpedhi Ltd.,Mumbai, Suryadarshan Tower, Near Nitin
Co., Signal, Eastern Express Highway, Thane (W) — 400 604 Tel No. 022-25835415

FORM “Z”
( See sub-rule [(11)(d-1)] of rule 107)
POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas the undersigned being the Recovery Officer attached to Shivkrupa Sahakari
Patpedhi Limited, Mumbai, under the Maharashtra Co-operative Societies Rules,1961,
issued a demand notice dated 23/02/2019 calling upon the judgment debtors
1. HANUMANT HENU RATHOD 2. SURESH HENU RATHOD 3.LAVKUSH RAMDATTA DUBEY
4. JAYPAL SUNIL CHAVAN 5. VITTHAL SAJAN RATHOD to repay an amount mentioned
in the notice being Rs. 1,94,673/- (Rupees ONE LAKH NINTY FOUR THOUSAND SIX
HUNDRED SEVENTY THREE Only) within a period of 15 (fifteen) days from the date of
receipt of the said notice and the judgment debtor having failed to repay amount, the
undersigned has issued a notice before attachment dated 15/03/2019 and attached the
property described herein below.

The judgment debtors having failed to repay the amount, notice is hereby given to the
judgment debtors and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers conferred on
him under Rule 107[11(d-1)] of the Maharashtra Co-operative Societies Rules,1961, on
this 10/07/2019

The judgment debtors HANUMANT HENU RATHOD AND SURESH HENU RATHOD in
particular and the public in general is hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of Shivkrupa Sahakari
Patpedhi Limited, Mumbai, for an amount Rs 2,10,612/- (Rupees TWO LAKH TEN
THOUSAND SIX HUNDRED TWELVE Only) and interest thereon.

DESCRIPATION OF THE IMMOVEABLE PROPERTY
ROOM NO 1062, JAY BHIM NAGAR. 2,MIDC PIPE LINE,

For Tenneco Clean Air India Limited

Sd/-

Arvind Chandrasekharan

Whole-time Director and Chief Executive Officer
DIN: 08721916

GLANCE FINANCE LIMITED

CIN: LES920MH1994PLCOE1333
Reagister offica: 7, Kitab Mahal, 192, Dr. D.N. Road, For,
Mumbai- 400001, Telephone No.: 022-40100153,
Email: glancei@glancefinance.in  Website: www.glancefinance.in

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUEST OF PHYSICAL SHARES

Pursgant 1o SEB| Circular No. SERHOMIBSDAIASD-PoD/P/CIR 202597
dated July 02, 2025, the Shareholders holding Equity Shares in Physical torm are
informed that a Special Window is open for a period of six months from Juby 07
2025 10 January 06, 2026 tor re-ledgement of share transter deeds. This facility
is available for transfer deeds lodged prior to April 01, 2019, which were
rejected/returned/not attended due 1o deficiency in the documants/process/or
otherwise, The sharas re-lodged fortransfer will beissued only in demateriatizad
form. Eligible Shareholders who have missed the earlier deadline of March 31,
2021, may furnish the requisite documents to the Company's Begisirar and
Share Transfer Agents al MUFG Intime Indla Py Ltd., C 101, 247 Park, LB.S
Marg, Vikhrofi (W], Mumbai-400083 Tel,: +91-22-491B6270 or the Company at

csdglancefinance.in.
! For Glance Finance Limited

/-

Marendra Karnavat
(Director)

(DIN : DO027130)

Plage : Mumbal
Date : 05.12.2025

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation & of the Inspivency end Bankruploy Board of Inda
{Insalvancy Resolutan Process kor Corporate Parsons) Regulalions, 2018)

( ) _ FOR THE ATTENTION OF THE CREDITORS OF
into any agreements with advertisers or BEHIND HANUMAN MANDIR SAIBA NAGAR, KALWA (£) OF M/S. KL ENTERPRISES LLP (IN CIRP)

To,
M's Dhanishla Plastic Pwl Lid, - Flat Mo, 7, Brahmachaitany Apariment, Near Sanjeen Hospital, Gulmohar Cofony, Sangli- 4160416
SURAJ SIDAJL JADHAY, ROAIT SIDAJI JADHAY
House No.518, AmbikaMiwas, PatilGalli, Near MarutiMandir, Bedag. Sanghi 416410
SIDAJI JADHAY - Marubti Chowk, Patil Galli Bedag, Sangli 416410
Late Shri Vinay Dattatrava Patdl (Since deceased served through Legal representiative)
a) Rupali Vinay Patil Legal Heir, b} Riva Vinay Patil Legal Heir, c) Aaradhy Vinay Pati Legal Heir, Rupali Vinay Patil
Flal MNo.7, Brahmachatany Apartmeanl, Near Sanjeen Hospital, Gulmaohar Colony, SANGLI - 4168416
Re: Motice under Rule 6(2) andlor Bule 8(6) of the Security Interest ([Enforcement) Rules, 2002 of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act, 2002).
Ref:- 1. Demand Nofice dated 20-05-2015 issued wis 13 (Z) of SARFAES1 Act 2002

2. Possession Nobce dated 12-08-2025 ssued w's 13 (4) of SARFAESIAct 2002,
Dear SinMadam,
Whereas the Authorsed Officer of the Bank of Baroda, Branch Zonal Stressed Assets Recovery Branch address; MeherChambers, Gr
Floor, Oir. Sunderlal Behl Marg, Opp. Petrol Purmp, Ballard Esiate, Mumbai £00 001 being Secured Creditor Bank in exercise of the
powers conferred w's 13(2) of the SARFAESI Acl 2002 (hereinafler refereed as “Act’) read with Rules 3 of Securily Interest
{Enforcement) Rules 2002 [hersinafter referesd as "Ruses’] msued demand notice: dated 20-05-2018 calling upon you being
Borrowers {8)/ Mortgagor (&) / Guarankor (s) to repay the amount siated in the said demand notice within 60 days from receipd of said
nolice,
And whereas you have falled to repay the amount, the undersigned in exercise of the powers conferred ws 13(4) of the sald Act read
with Fude 4 and'or Rule B of the Rulas have taken over the Possession of Secured Aszels (hereinafter referred a2 the said properfies)
more particularty deseribed harein below Schadule.
Even after taking possession of the secured ssset, you have not paid the amount due to Bank as menfioned in above Possesson
Mofice. Your sttention is invited to the provisions of sub-section (B of Section 13 of SARFAES| Act, 2002.in respect of time avadable, o
redeam the secured assels.
Therafore you alf are requested to pay the dues as mentionsed in possesson nolice along with applicable mlerest, cost, charges &
expenses within 30 days from receipt of this nofice and redeem the secured assef as mentionad below. In case you fail to pay the above
menfioned dues & radeam the secured assat within 30 days from receipd of this nolice, Bank will be constrained o sell the secured assel
through pubdic e-Aucton by publication of e-Auction Sale notice. The date, tme of e-awction and Reserve Price of the property shall be
informed to you separately,

Schedule of Secured Assets/Properties

otherwise acting on an advertisement in

any manner whatsoever THANE 400 605 AREA —370 SQ FOOT

DEEPAK UTTAM YEWALE

Recovery Officer,
(Authorised U/s 156(1) of M.C.S. Act 1960
& thereunder Rule 107 of M.C.S. Rule 1961)

Date : 10 /07/2019
Place : Kalwa

RELEVANT PARTICULARS

Mame of Corporate Debior Mis, KL Ente-:pri.'ie_; LLP

O1E2011

2 | Date ol incorporaton ol cofparate dabbar
3 | Authority under which corporate debior is
incomorzied | regslaned

Regisirar of Companies, Mumiai

4 | CINLLPIN of Corporate Debhor AAS-5012

REDEMPTION NOTICE

Sr. Description of the Date of |Type of Possession | Date of Publication of
Mo, Movablellmmovable Properties Possession [{Symbolic/Physical) | Possession Nofice (For
Immovable property only)
1. | Registered mortgage of factory land & building Plant & | 12.00-2023 Physical 16-00-2023
Machinery siuated at Gal No Z28572, b Vilay nagar Road
Bedag, Taluka- Miraj, District Sangh, Maharastra 416421
Yours faithfully,
Authorized Officer
Bank of Baroda
ZOSARE - Mumbai
Date:06-12-2025
il . il i A .

Bank ol Baroda, Zonal Stressed Assets Recovery Branch: Maher Chambers, Ground foce, Dr

aas g 2 Suneriel Behal Marg, Ballard Estete Mumbai - 40000

Bank of Baroda 1y no.: 022-43683801-03 E-mail: ARMBOM & bankoloareda com

Motice under Bule §{2) and/or Rule 8(6) of the Security Interest (Enforcement] Rules, 2002
BOB:ZOSARB:Macmade: AUCTION : Date : 29.10.2025
Ta,

1. Ws Macmade Concrete Products Mg, Pvt. Ltd.
Address- Industrial Land Gut Mo. 517 { Part), Near Vajeshwarni Temple | Vilage Kelthan, Taluka = Wada, Dist.- Thane - 401204, Alzo
At:- a) B-107, Row House, Jasel Park Bhyander (East), Thane — 401105, Mr. Premchand Narayan Chandra Samantha (Director
Guarantor). b)B-107, Row Housa, Jasal Park Bhyander (East), Thana—401103.
Mrs. Ratna Pramchand Samantha (Director/Guarantor). ¢} B-107, Row Housa, Jasal Park Bhyander (East), Thane — 404105. Mr.
Romin Pramchand Samantha {DirectosGuarantor].d) B-107, Row House, Jasel Park Bhyander (East), Thana—401105.
Re: Notice under Rule (2} andier Rule 8{6} of the Security Interest (Enforcement) Rules, 2002 of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act, 2002,
Ref:-1. DemandNotce dated 2112 2015 issuedu/e 13 (2) of SARFAES| Act 2002

2. Poszession Mobtice dated 20.02 2016 ssued Wz 13 (4)of SARFAES] Act 2002,
Dear SEMadarm,
Whiereas the Authonzed Officer of the Bank of Baroda, Branch : 208ARB, Meher Chambers Ground Floor, Dr. Sunder Lal Marg,
Oppo. Petrol Pump, Ballard Eztate, Mumbai-400001, being Secured Craditor Bank in exercise of the powers conferred u's 132) of the
SARFAESI Act 2002 (hereinafter referead az “Act”) read with Rules 3 of Security Inferast (Enforcement) Rules 2002 [hereinafter
refereed as "Rules”) isstved demand notice dated 21.12.2015 calling upon you being Borrowers (s) Mortgagor (s} / Guarantor () to
rapay the amount stated in the ssid demand notice wiihin &0 days from receipt of said nofice.
And whereas you have fziled to repay the amount, the undersigned in exercise of the powers conferred ws 13{4)of the said Acl read
with Rule 4 andior Rule 8 of the Rules have faken over the Possession of Secured Assets (herainafter referred as the said properties)
miore particulary descrbed hersin balow Scheduls,
Even afier taking possession of the sacured asset, you have nol paid the amaunt due to Bank as menfioned in above Possession
Matice, Your atention is invited to the provisions of sub-section (B) of Section 13 of SARFAES| Act, 2002 in respect of ime avadatle, to
redaem the secured asseals
Therafare wou all are requested to pay the dues as manbioned in possession nolice along with applicable interest, cost, charges &
expanses within 30 days from raceipl of this notice and redeem the secured assel as menlioned bafow, [n case you fai to pay tha
above mentionad dues & redearn the secured asset within 30 davs from recaipt of this nofice, Bank will be constrained 10 528 the
satired asset through public e-Auction by publication of a-Auction Sale notice. The data, fime of a-auckon and Resarve Price of
the property shall be informed 1o you separatedy,

Description of the Immovable Property:

5 | Aadress of the regisierad office gnd
principal offica (if any) of carporate dablor

Current Regisiered office Address: 42, 15l
Floor, & To 10, Bara Chawd, Sitaram Jadhay,
Marg, Defsle Road, Lower Parel;

Mumbai, Maharashéra, India 400013,
Pravious Reglstered office Address: 601
& 802, 8ih Floor, Sukh Sagar M., Patkar
Ma=g, Girgaum Chowpatty Mumba:
Mafiarashira, India = 460007

& | Inzalvancy commencamant dile in respact | 04122025
of corporale debilor

T | Estimatad date of closure of m=salvancy 02 06,2026

FEsOhulan process

B | Mame and registration ramber of the
insoheency proféssional ackng as mbanm
rescution professional

Pradeep Kumar Kabra
IBBUTPA-DIAIP-POT 0420971811790

=]

Address and e-mail of he interim resciution| Pradeep Kumar Kabra

pridessional, a5 reqisterad wilh the Board [ G058, Ofira Bullding V1P Road, Bharthana
Vesw, Sural, Guiaral, 335007

Email: ippradeepkabra@gmal.com

10] Address and e-mnad 1o be wsed o
cormespanience with the intenm resolufion
prifessional

Pradeap Kumar Kabra

31, Ird Floor, Resgus Business Canter,
Above Mercedas Showrcam., Mew City Lighf
Road, Bharthana, Vesu, Swal, Guiaral-
5007, Email; i klenterprizes@gmail.com

12| Classas of crediors, if any, under clause (o] Not Applicable

Lecsl daile for submissicn of claims Thursday, 16.12.3025

sEr e —

ol sub-sactan (BA) of saction 21,
ascartained by the intesirn regolution
professicnal

13| Names of Insolvency Professionals
identdfiad fo got as Authosisad
Raprazanlaliva of credions In 2 class
[Thres names for each ciazs)

Mol Applicabia

14| (&} Relevant Forms and 8. Web link;

ips bk govinhome/'downloads
(b} Detailsof authorized representatives | [B) Mol Applcable
are #vadable 8l

Mofice is hereby given that ihe Malional Company Law Trbunal has ordered the

Schedule of Secured Assets/Properties cammancement of a comorale inschvency resolubion process of Mis. KL Enterprises LLP

Sr. Description of the Dateof |Type of Passession | Date of Publication of ﬁiﬁﬁ;ﬁﬁ:ﬁﬂﬁ Enterprizes LLP, are hereby called upen 1o submit their ciaims

No. Maovable/lImmovable Properties Possession |(SymbolicPhysical) | Possession Notice with proo on o befre Thursday, 18 Danciihar H0E i e kb Besalition Privetsns
1. |Indusing! Land Gut Mo, 517 | Part), Mear Viaeshwar Temple | 20.02 2016 Physical 26.02 2016 al lhe address menbaned agamstaning Mo, 10,

Wiliage Kefthan, Taluka-Wada, Digtt - Thane -401204, The financial creditors shall submit teir ciaims with proof by elecirnss means anly, A8 olher

- cradilors may submit the ciaims with proof in persan, by pestorby elecirenicmeans

Yours f_iltl'llll"y', Submission of false ar miskeading proofs of cleen shaf sliract penatties. i

Authorized Officer ! Sl

Bank of Baroda CA, IP Pradeep Kumar Kabra

Branch: ZOSARB, Mumbsai IRP for Mis. KL Enterprises LLP

Date:06-12-2025 pnaner financialexpress com Date: (613 2025 IBEI Registration No.: IBEIIPA-00TIP-PI04 20171809790
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[ PUBLIC NOTICE

This is to inform the General Public that the
Government of India, Department of Ministry of
Environment, Forest and Climate Change,
State Level Environment Impact Assessment
Authority (SEIAA) - Maharashtra has granted
Environmental Clearance vide EC
Identification No. EC25C3806MH5481369N
dated 26 November, 2025 for Proposed
Industrial Shed Construction for
Multimodal Industrial, Logistics and
Warehouse Park at Plot No. A-1 Chakan
Industrial Area MIDC Phase-5 By Panvel
Warehousing Pvt. Ltd.

The copy of the clearance letter is available
with

1. The Chairman, SEIAA (Maharashtra),
Mumbai;

2. Secretary MoEF&CC ; IA-Division MoEF &
CC;

3. Member Secretory, MPCB, Mumbai;

4. Regional Office MoEF & CC, Nagpur;

5. District Collector, Pune;

6. Regional Officer, MIDC, Chakan.

7. Regional Officer, Maharashtra Pollution
Control Board, Pune

May also be seen at official website of Ministry
of Environment, Forest and Climate Changes
athttps://parivesh.nic.in/
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FORM A
PUBLIC ANNOUNCEMENT
[Uinder Regulaion B of the Insslvency snd Bansmuplcy Board of India
(Insolvancy Resslution Pracess for Comporate Parsong) Regulatans, 2016}

FOR THE ATTENTION OF THE CREDITORS OF
OF M/S. KL ENTERPRISES LLP (IN CIRP)

RELEVANT PARTICULARS
1 | Mame of Corparaie Debior Miz. KL Enterprises LLP
2| Crabe of incorporation of corporate debtar | 0HOGEE0T

3 ||"-I.-'.T!IIIH§|I Lncles which corporale Gebior k2
incorporaled | regislenad

Ragisirar of Companies. Murnbai

& | CINLLPIN of Corproeate Detitar ALA-GTTE

5 | Address of the regsiered offca and
principal office (if any) of comporate dabior

| Current Registered office Address: £7, 75
Floor, 8 T 10, Bara Chawl, Sitaram Jadhay,
Marg, Deksle Road, Lowar Pared
Mumnbai, Maharashisa, India 400013
Prewious Registered office Address; 601
& 602, Gihy Floor, Sukh Sagar M. 5. Patkar
Marg, Grgaum Chawpatty Musmibai,

— : | Mahaeashira, India - 400007,

6 | Insalvency commencemeant dale | respact | 04 12 2025

of corparate debsor

FORM INC-26

| Purssant to rule 30 OF the Companies (Incarporation) Rubes, 2014 ]

Advertisement o be published in the newipaper for change
of registered office of the Company fram one state to amother

Before the Central Govermrmeant
Western Reglon, Mumbal
in the matter of sub-section |4} of Saection 13 of Companies
Aot 2013 and clawse (a) of sub-nde (5) of nile 30 of the
Coampanies | Incorpoeation) Rubes, 2004
ArND
Irt the matter of Universal Medical Hecord Private Limited,
CIN: UEGBZOIPNZOZAFTEZZT1IE having 118 Registersd
Office at Shop Mo, 52, B Wing, KK Market, Pune Satara Road,
Dhankavadi, Pune Citv. Maharashtra-41104.3, Indea.

MOST RESPECTFULLY SHOWETH

Motice s hereby given to the General Public that the Company
progoses to make application to the Central Govermnment
unger section 13 of the Companies Act, 2043 sesking
comlirmation of alteration of the Memorandum of Association
of the Company in barms of the spedial resolution passed at
the Extra Ordinary Gensral Meeting held on 15,/09,/2025 to
anable the Company to changs its Regstered offce from
“Stateof Maharashira {Pune ROC)™ to5aie of TRlangana®,

Any parson whose interest is likely to be affected by the

wPetitloner

i 1, AT, af 14, il “”1 ¥ | Estimated date of clogure of insohsency (206205
FH T = A O it Zeo v At gm restlulion process
4 | Mame and regztrabon number of the Pradeep Humar Kabra

PUBLIC NOTICE

MR. VIKRAM CHAMPALAL BHATI, resident of Fiat No. 08, 2nd
fleor, Kumar Anagan, “A" Building, Yerawada, Pune 411 006 is a sole owner of
residential flat No. 03 admeasuring about 408 sq. fis. Le. 36.91 sq. mirs. builtup
(“The Said Flat") situated on the ground floor of the Building No. 5 inthe WHITE
HOUSE CO-OPERATIVE HOUSING SOCIETY LTD; (‘the Said Society’)
situate al Urvarit Jail Road, of Yerawada, Pune which said Flat was earlier
owned by the erstwhile owner Mr, Milind Madhukar Chavan who came 1o be
admitted as a lawful member of the said Society and held 5 (five) shares nos.
471 to 475 and was issued Share Cerificate bearng MNo. 85 (for short “THE
SAID SHARE CERTIFICATE") in his name which Share Cetificats in original
came to be delivered to the aforesaid erstwhile cwner.

|tis heraby informed fo the general public thal the aforesaid Share
Certificate has been lost and misplaced. Person/s having found, or in custody
of, the same is/are hereby informed that the aforementioned Share Certificate
in original thereof be handed over and given in custody of the uncersigned
forthwith failing which the holder's thereof shall be able for criminal offence
under law alongwith the consequences for any misuse thereafl without having
any onus on the aforesasd present Owner and duplicate share certificate will be
issued

Sdl-
Place: Pune For SHERKAR & Co.
Date: 04 December 2025 Advocates & Notary

Address: Office no. Flat Ne. 3, Ground Floor, "Navyug',
15/A, Dr. Ambedkar Road, (Wellesley Road),

adjoining Bavaria Motors. near Lal Deval, Pune 411001
Telephone: 9325444560 email: ﬂﬂﬂSult@jf slaw.com

CORRIGENDUM

inaodvency professicnal acling &5 interim || IBBKIPA-O010R-POY S 0420971801790
resolulion professional .
9 | Acddress and e-mad of ke inbenm rassulicn ] Pradesp Kumar Kabea
professional, as registared with the Boerd | Cr905, Ofire Budding 1P Rioad, Bharthana,
Wesa, Surat, Gujarat, 395007
Erall: Ippradeepkabragdgmal oom

10| Sedress and e-mad to e used for
carraspondence with tha inferim resolulion
profagsional

Pradesp Kumar Kabra
31, 3rd Floor, Reequs Businass Canfer,
Above Marcedes Showroom, New City Lght
Road, Bharhara, Vesu, Sural, Gujaral-
245007. Emall: ip kKlentemprisesamai com
11| Last date for submissan of clams ._:'I'ur5|:!ay. 1812 2025 )
12| Classes of creditors, ff-any unoar clauss il:-f Med :’-pﬁﬁ:anle
of sub-saciion (B8} of section 21,
ascafaingd by i indanm resaluban
profassional

13| Names of Insolvancy Professionsls
identified 10-8ct & Autharised
Fiaprasentalive of credilors In a class
i Thrae rames lor each class;

| ot Applicable

BARAMATI BRANCH

Near Shree Jain Mandir,

Bhigwan Road, Baramati,
Dist. Pune- 413102

R lawwasfig b puni dsmbag

APPENDIX-IV
[See rule-8(1)]

POSSESSION NOTICE
(for Immovable property)

Whereas

The undersigned being the authorized officer of the Bank Of India under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read
with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated : 02/08/2024, calling upon the borrower Mr. Sanjay Shankarrao
Taware to repay the amount mentioned in the notice being Rs. 2,70,354.19 +
Uncharged Interest w.e.f. 30.09.2016 (Rupees Two Lakhs Seventy Thousand
Three Hundred Fifty-Four and Nineteen Paise plus uncharged interest w.e.f.
30.09.2016) within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him
under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest
Enforcement Rules, 2002 on this the 4th day of December of the year 2025.
The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge
of the Bank of India for an amount Rs. 2,70,354.19 and interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

14| ia} Ralewvanl Farms and & Weblink
hitps:ifbe goy mvhomeldownicads
(b Detalls of authorzed representatives | (5] Nol Applcatie

ara avadable al:

Motice = herely given fhal the MNatbional Company Law Trbung! has ondered the
comemancament of 8 coporals insalvency rasolubion procass of Mis. KL Enterprises LLP
on 04th December, 225,

The cradidors of Mis. KL Enterprisas LLP, ara harsby called upon So submil lhair dams
with proof on or before Thursday, 18th December, 3025 %o the Interim Resclulicn Professional
&1 the address mentioned agairstandry Mo, 10

Tha linancial cradars shall submil their claims with proal by edackonic means only, Al othar
credilons mey suamit the claims wilh proof in parson, by pastor by elecinanic means,
Subemizsion of false or mizleading praols of claim shal aliract peralties. g,

CA, IP Pradeep Kumar Kabra
IRP for Mis. KL Enterprises LLP
IEBI Registration Mo.; IEBUIPA-001MP-POTI04 21718111730

Date: 0B 122025

All that part and parcel of the property consisting of building and other structure
comprising Flat No. 07, wing A situate at Survey No. 16/1, on Plot No. 16, 17 and
18 of Subhjeet Co. Housing Society, area 509 Sq. Fts at Baramati, District: Pune,
Maharashtra — 413102.

On the North by : Flat No. 8

On the East by : Society Passage
Date : 04th December 2025
Place : Baramati

Bounded

On the South by : Open Space
On the West by : Open Space

Authorised Officer
(Chief Manager, Bank of India)

9371055799.

M/s V. V. Medhi,

153, Budhwar Peth , Nr
Pragati Books Centre,
Jogeshwari Temple
Chowk Above Dtdc
Courier. Ph.no.

BIBVEWADI -

Akash Advertising
C. S. Sawar, Sr no

Floor Decision Tower ,
Next to city pride the-

Ph No - 9850109077 /
9922221261.

Ganesh Advertising,
Mrs Chaya V
Shilimkar/Mr Nilesh
Shilamkar, S.no. 672/2a
/2b, Ganesh Complex,
Shop No.3, Bibvewadi,
Pune-37. Ph.no.
9834563206.

BAJIRAQ ROAD -

Sri Ganesh Advertising,
R. Nirmala, R. Ravi,
'Remedy’, 1929, Bajirao
Road, Opp. Telephone

25232762, 9922220985.
CHINCHWAD -
Impex Advertising,

APPA BALWANT CHOWK

9028967505 / 9822515928.

692/693 Office no 317 3rd

atre , Pune Satara Road.

Bhavan, Pune-30. Ph. No.

5, 2nd Floor, Jahangir
Villa,3,Shankar Sheth
Road , Opp Kanak Veg,

Bhawani Peth , Pune Ph

no - 7090449966
Hindustan Advertising
Agency,

Mr. Hiroo Surtani, 7,
Gitanjali Kunj,

Opp. Nehru Memorial
Hall, Ambedkar Road,
Pune-1.

Ph. N0.9822192181 /
7774032181.

Mail id - hindustan-
camp@gmail.com.
Meenat Advertising,

Mr Ravindra Saigaonkar,

827/7, Dastur Meher
Road, Camp, Pune-1.
Ph no - 9765155179 /
9529612718.

DECCAN -

Prajakta Advertising,
Jadhayv, Greetwel, 1250
Deccan
Gymkhana,Goodluck

Chowk , Pune 411004. Ph

no - 9881109488 /
9881243585.

DEHU ROAD -
Mundakal Enterprises,
Mr. MS Raju, 6 Unique
Housing Society, Near
Telephone Exchange
Dehu Road, Pune-1. M.

F.C. Road, Shivajinagar,
Pune-4, Mobile:
9823142410.

GHORPADI -

Kanya International,
A-18 Suchandra Corner,
B.T. Kawade Road,
Ghorpadi, Pune 411001.
Ph. 9422086762,
9921177816

GULTEKDI -

Xebec Communications
Pvt Ltd.,

Mr Anil Bhat

20 santosh heights,39/4 J

N Marg, Opp Apsara
Theatre , Shankarshet
Road , Gultekdi , Pune
411037

Ph No- 9821065037.
HADAPSAR-

Pooja Ads & Enterprises
Mr Ravi Pote

RH-02 , Ganga Village
Society , Handwadi Road
, Hadapsar Pune..

Ph No - 9011036125

J. M. ROAD -

Fair & Fast Advertising,
Mr Pramod Mahajan,
1170/05, Kartik
Chambers, Model High
School Corner, Near
Bhosale Bhuyari Marg,
Pune-411005.

Ph. No. 8686669977

9822110193.

Sneha Communications,
Mr Rajednra Chavan,
765 Sadashiv Peth, D K
Chambers 2nd Floor
Kumthekar Road , Near
Hotel Sweet Home,
Pune- 411030, Ph No -
9822076161 / 9422031002.
Pradnya
Communications,

D N Mohol , Falt no 18
Shri datta heights next
to utkarsha school
Ambegaon Bk Pune
411046.

Ph No - 9422015746 /
9322885860.

KOREGAON PARK -
Palnet Publicity,

Harshil Jain, B/502 Satin
Brick Co-operative hous-
ing society , near blue
berry society , kharadi
pune .

Ph no - 9049997475 /
8149097475.

KHADKI -

Yash Publicity,

Harish B. Sharma, 264/1,
Old Khadki Bajar,
Shobhargoha Khadki,
Pune-3. M. 9822220090.
LOKMANYA NAGAR -
Akshay Design,

Mr. Akshay Kulkarni,

Mr Ashish Parekh

25 Time Square Building,
Opp Panchami Hotel ,
Next to Saibaba Temple
Pune Satara Road Pune

Mr. V. d. Gandhe, Umed
Bhavan, Canara Bank
Bldg., Pimpri Stn Rd,
Pune-18. Ph.no.
9923898181

37. PRABHAT ROAD -

Ph no - 9423566508 / Saransh Adds,
9422003223. Purushottam Aravind
MUNDHAWA - Lele, Chinar Heights
Sahyadri Ads. & Prabhat Road, Lane No 5,
Services, Above Shubham

Mr Kishor ,Shop No. 03,
S.No.32, Kalyani
Residency, Sriram
Colony, Mudhawa-
Manjari Road, Keshav
Nagar, Mundhawa, Pune-
36. M. 9881210378

Medical, Opp. Lijjat
Papad office, Pune-4. Tel:
9881733627.

SADASHIV PETH -

Minal Advertising,

Mr Arun Gund , Sadashiv
Peth Kumthekar Road

NARAYAN PETH - Pune.
Ozone Advtg, Ph no - 9960111193 /
Mr Sandeep Kulkarni, 9822110193.

415 Shriphal Prasad
Aparment , Behind
Phadake Prakashan,
Narayanpeth , Pune
411030. Ph No -

Dolphin Advertising,
Rahi Chambers, 20,
Sadashiv Peth, Pune-411
030. Ph. No 24333772/
9822214872.

9822038850./ 020- Swapnapurti Creation
24454141. Mr Prashant Konde,
Navi peth Sukrut Building , 2nd
Snehdip Advertising Floor Opp Bharat Natya

Navi peth, Pune . Ph no - Mandir, Sadashivpeth

9767358002 / 8055158002. Pune.

PAUD ROAD - Ph no - 9819435099.
Bliss Creations, Surekha Advertising
Mr Anup Bandisthe, Service,

Sanman Society , Shop

Mrs Radhika Bhide
A-204, Ackruti Sankul,
5th floor, Vijaynagar
Colony, Tilak Road,
behind Sony Showroom,
Sadashiv peth, Pune-30.
Ph. 932533524

SANGVI -

Pratibimb Publicity,
Vijay Vinayak Gaikwad,
37, Budha Ghosh, Hos.
Soc. Old Sangvi, Pune-27
Tel: 9822343345,
9890787946.

SHANIPAR -

Vividh Seva,

1481, Shukrawar Peth,
Shanipar, Mandai Rd,
Pune-2. Tel - 9422304260.
Bavdhan

Progress ads

Santosh Gund, Sai Villa
Society BavdhanPune.
Ph no - 9960111193.
Pune District

Aroh Communication
Amol Nalawade,
Khambawadi , Post
:Margasani , Taluka :
Velhe , Dist Pune 412231
Tel : 9021851460 /
9420729914.

Salunke Vihar Road -
Sublime Multimedia
Office no 2 Bramha

Sachin S Patil, A J Crystal Angan Commercial

proposed change of the Registered Office of the Company d T e 3
may deliver either on the MCA-Z1 portal (www. meca,gov.in) by This has reterance to the E-auction notice published by the Liquidator of Ghhatrapati Agro
ling irnestor comglaint form of cause 1o be delivered of send Faod Mamutagturing Company Limmitad ip Financaal Express (Mumbia and Puie adlion) and
by registared post of his/her objections supported by an Fudhari |:5EI|EELIFﬁIjI1]I:II'I:IﬂEﬁ-SpEDEﬁﬂnE‘EﬂE."EUEU
affidavit stating the nature of his/her interest and grounds of In the sald 8-awtton nodice, under Dption B: Sale of &ssets of Corparate Debior in parcel, the
opposition 1o the Regional Directorate, Western Region, reserve price, EMD, bidincramend value and fire of auction were inadvariently mentioned as
having is office at Everest Gth Flogr, 100 Manne Drive, Lnder ‘“T H|NDUJA HOUS|NG F|NANCE |_||V||TED
;.:I.:Irrr:II:r:E jgﬁlﬁﬁzﬁuh;;il-t?{iﬂf.ttrfi:lt.h:-r_-:q:ztir: I:rl;t#::f:: L;I?,:E | Assets Descripfion \Date and Time | Reserve | EMD {As.) | Bid Increment " ¢ Corporate Office: 167-169, 2ND Floor, Little Mount, Saidapet, Chennai — 600015
applicant Comparny at its Registered Office situated at Shop R R of auction | price (Rs.) | Vadus induja Housing Finance Limited E-mail ID: auction@hindujahousingfinance.co
':“‘ ) ? 8 x'f'rg' F_‘Hnr'""f"'zﬂ_' LT;-'HF] Sj_””a Rioad, Dhankavadi, [:l; ;:I;L : Ia lg EE i I:slsﬂer in Branch Office- Manikchand Galleria Building, 1st Floor, DIP Bangla Chowk, Towards Senapati Bapat Road, Pune Maharashtra- 411016.
WALy Maharadifor F1n-Jr m‘: :“ Ilhal s bt il 02012026 Authorized Officer Contact No: Mr. Rushikesh Ubhale- 9823244498, Mr. Vikram Nalawade- 9420848654 Mr Ritesh Gawai- 9011858221, Pankajsingh Choudhary- 7081828333
Uriiversal Medical Record Private Limited i_am]&ﬁu"mnn: Tgﬁ‘lﬁﬂ ' 7 00,00.000 ' 70,00,000 ' 10.00,000 I NOTICE OF SALE OF IMMOVABLE PROPERTY THROUGH PRIVATE TREATY UNDER SECURITY INTEREST (SARFAESI ACT) RULES, 2002 I
S0l Gat No. 34872 (parl), Notice is hereby given particular to the Borrower(s) and Co-Borrower(s) that pursuant to taking Passession of the secured asset mentioned hereunder by the Autharized Officer of Hinduja Housing Finance Ltd.
Rhushil Ranganath Sambharam Moue Magarwadi, Taluka under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 for the recovery of amount due from borrower/s, we hereby give you notice that the below
) I:Ir_rm:tn_r Fandharpur admeasuring mentioned secured assetshall be sold by the undersigned through private treaty if you fail to pay within 15 days of this notice, the entire outstanding loan amount as per the terms and conditions contained in the
Date: 05,/12/2025 DIN: 10459845 1 |_3'3|'|E~’v'_t3f&_5 A[x, | | | Loan Agreement and other documents pertaining to the Loan availed by you. After expiry of 15 days, no further notice whatsoever will be given to you and the below mentioned Secured Asset will be sold through
Place: Pune Plant & Machinery: - private treaty.Immovable property, as described hereunder, to be sold on, as ‘As Is Where Is Basis’, ‘As Is What Is Basis’ and ‘Whatever Is There Is Basis’, condition with all the existing and future encumbrances if
Maclhenery lar Sugar and 3,00,00,000 | 30,00,000 | 5,00,000 any,whetherknown orunknown. Particulars of which are given below: -
iangary plant Borrower(s) / Co-Borrower(s)/ Reserve Price
Description of the Immovable propert :
However, these details should be correctly read as lallows: Guarantor(s) : property [offer Price
Assets Description Date and Time | Reserve |EMD (Rs.) | Bid Increment Loan Account No. All that piece and parcel of property of Flat No. 401, area admeasuring about 527 Sq. Ft i.e, 48.97 Sq. Mtrs. Built-up area, along with 2 salable| Rs. 12,00,000/-
| of auclion | price (Rs.)  Value MH/PCM/PCMC/A000000227 Parking and terrace area admeasuring about 400 Sq. Ft i.e. 37.17 Sg. Mtrs. Built-up area Situated on the Fourth Floor in the building namely| (Rupees Twelve
Option B: Sale of Assels of 1. Mr. PREM KUHESH JAISWAR (Borrower), | “yurani Manzil’ constructed on the land bearing 5.No.102, Hissa No. 2/1A/18/8, bearing C.T.5. No. 5012 total admeasuring areaabout 00H 05R 0ut| ki only)
Corporatle Debtor in SO 2. Mrs. URMILA PREM JAISWAR (Co- | ofyhich area admeasuring about 00H 1.25R situated at Mouje/Village Pimpri Waghire, Tal-Havali, Dist-Pune within the limits of Pune Municipal
parcel 400 ;'_,i.l ”E' _ _ _ I'!orr.ower') | Corporationand withinthejurisdiction of sub-registrar offices intaluka Haveli, Pune. (Hereinafter referred toas the said property).
Land & Building: 5 00 I;M 30000000 | 3000000 | 5.00.000 1368, Morewasti, Chikhali, Pune, Chikhali, | The boundaries of the land are as follows: East: by Cannel, West : by property of Abdul Gani Ammubhai Shaikh, North: by property of S.No. 102
Gal No. 349/2 (part). ; : Near Morya Colony, Metro, Pune, of Mr. Lala Pathan, South : by property of Ahmed Amubhai Shaikh. The boundaries of the Flat are as follows: East : Property of Mr Shaikh and
Mowse Magarwadi, Taluka Maharashtra, India - 412114 Cannel, West: Property of MrJamil Shaikh, North: Road, South: Lift and Flat No.401-A
F'““'j”a”f'“r admeasuring 1.Sale through Private Treaty will be on “As Is Where Is Basis’, ‘As Is What Is Basis’ and ‘Whatever Is There Is Basis”. HHFL (HINDUJA HOUSING FINANCE LIMITED) is not responsible for any liabilities whatsoever
1.86 hectares apx. , . , pending upon the property. 2. The purchaser will be required to deposit 10% of the sale consideration as EMD amount, on the next working day of receipt of HHFL'S acceptance of offer for purchase of property and
Planl & Machinery: 0000000 | 7000000 | 10.00.000 the remaining 90% amount immediately after expiry of mandatory 15 days period of this notice. 3. Failure to remit the balance amount of 90% as required under clause (2) above, will cause forfeiture of 10%
Machimary lar Swgar and P g : amount of sale consideration. 4. In case of non-acceptance of offer of purchase by the HHFL, the amount of 10% paid along with the application will be refunded without any interest. 5. The property is being sold
iagoeary plani with all the existing and future encumbrances whether known or unknown to the HHFL. The Authorized Officer/ Secured Creditor shall not be responsible in any way for any third-party claims/ rights/ dues. 6. The
: s 1 - : . o e purchaser should conduct due diligence on all aspects related to the property (under sale through private treaty) to his satisfaction. The purchaser shall not be entitled to make any claim against the Authorized
::ﬂ": I}s'l'?i::;|)|rll';;jt=l|:::|1du‘I:';]?rl;lumn process’ informatian dociment, pledse; visil 0fficer / Secured Creditor in this regard at a later date. 7. The purchaser has to bear all stamp duty, registration fee, and other expenses, taxes, duties in respect of purchase of the property.8. Sale shall be in
SEII' el H accordance with the provisions of SARFAESI Act/ Rules. 9. The sale of the secured assets mentioned in the Schedule herein above are subject to your acceptance of the terms mentioned herein. 10. HHFL reserve
e right to reject any offer of purchase without assigning any reason. 1. In case of more than one offer, HHFL will accept the highest offer. For further details, contact the Authorized officer, at the abovementioned
A Faneadra H Munat Office address
Liguidator ) « . .
[ the matter of Chisatrapati &gre Food Manufactaring Company Limited Place: Pune, Signed By Authorized Officer, Date : 05.12.2025
[BELIPA-007/1P-POOS 15201 T- 18/ 10916
Ermall bd: gl datian. chhatrapatiagroiEgmall.com
Liake: 08122025
Place: Pune
W : s N | -
o B ¥ W N M ) AN | = s Tae,
AUNDH- Mr. Ashfaque A. Shaikh, 9422519264. KARVE RD - 28/401, Samarth Hsg. no 2 Next to Amey Hall, , Officeno1& 3, 2nd Complex, Salunke Vihar
Chordia C-25, Midc Comml. FC ROAD - Manas Enterprises, Soc., Lokmanya Nagar, Shivthirt Nagar , Paud Floor , 998 Shukrawar Road Wanowrie Pune
Communications, Building No.1, Nr I.b.m.r. Dhandhania Agencies, @ Shop no 4 Swaroop Navi peth, Pune-30. road , Pune 411038. Ph no Peth Nr Mccia , Tilak 411048. Ph no -
Harshad A Chordia. Shop College, Chinchwad, Mr. Ravi Dhandhania, 1st Chaya Aparment, Happy Tel: 9766594567. - 9822078731. Road , Pune - 411002. Ph 9890023808 , Email -
no 11 Shreeram Tower Pune-411019. Ph. no. Floor, Srinath Plaza, colony lane 2, Near MARKET YARD - Mihir Ads, no - 8390533889 / jameelsayyedl7@gmail.c
,Opp Cosmos Bank & 9822792583. Dnyaneshwar Paduka Hotel Shabree , Kothrud Purandar Publicity Pvt  Mr Shubankar Bagde 8551000119. om.
City International School Abhay Advertising Chowk, F. c. Road, Pune 411038, Ph no - Ltd., Office No.2, Commerce Pallavi Ads, Viman nagar
, Aundh Gaon Pune - Latish Balkawade, Pune-5. Ph.n0.020- 9881122277. RaviRaj CRU Mall. Unit Avenue, Mahaganesh Sachin Pandurang Green Apple Enterprises
411007 Tel:,9960111123. Chaphekar Chowk, 41200132 / 7719805000. KOTHRUD - No. 201, 4th floor, colony, Near P N. Gadgil Raskar, 1437, Nandan Office no 06 Royal Tower
Shraddha Ads, Chinchwadgaon, Pune. Konark Media Solution = Minal Advertising, Gangadham- Kondhwa  Showroom, Paud Rd, Apartments, Nr. Khajina , Vimannagar 411014. Ph
Mrs.Ujwala A Kotbagi, E Ph.no. 8975002099 Pvt Ltd., Mr Arun Gund , Sadashiv Rd., Pune-37. Tel: Kothrud, Pune-38. Ph. Vihir Chowk, Opp. S. p. no -9527129791.
Greenzone Society Opp CAMP - Flat No.6, First Floor, Peth Kumthekar Road 24260980, 24265996. 9922408538. College, Sadashiv Peth, 18 Media Advertising
Mohannagar Nr.Bitwise Ad India, Prabha Tara Appt., Pune. MUKUNDNAGAR - PIMPRI - Pune. Phone: 9604351010. Mr Bharat Jadhav , Jai
Tower Baner . Tel. Mr Amol Bapat, Unit no Behind Hotel Vaishali, Ph no - 9960111193 / Naval Publicity, Aakar Advertising, Revell Ads, ganesh vishva complex,

Airport Road , Kasturba
B ,Kasturba Housing
Society, Vishrantvadi ,
Pune 411015. Ph no -
9854991818.

Parvati -

Diamond Advertisers
Mr Prakash Bhai Shah,
76 Patil Plaza Near
Mitamandal Pune 411009
, Ph no - 9822197075 /
020-24468989 ,Mail - dia-
mondadvt@gmail.com .
Camp -

Creative Services

Mr Nelson Saldana -
9822447084 / Mr Rajdoot
Abhane - 9822970900
,Near Kohinoor Hotel
Camp Pune 411001.
Light Bulb
Communication

Mr Ankit , Office no 8,
Prime Arcade 1154,
Saifee St.Camp Pune
41001, Ph no -
9021480093.

Sadashiv peth

Shri Siddhivinayak
Publicity

Mr Ganesh Shinde , Offc
no 7, Sharda Ganesh
Aparment, Navi Peth,
Pune. Ph no - 7666067727.

epaper.financialexpress.com

Pune
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